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PART IV

Acts of the Gujarat Legislatore and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature having been assented toby the
Governor on the 6th December 1972, is hereby published for general information.

8. 8. SHAH,
Secretary to the Government of Gujsrat,
Legal Department.

GYJARAT ACT NO. 24 OF 1972

{First published after having x:ccived the assent of tle Governor in the
“Gujurat Government Gazette” on the the 15th December, 1972.)

An Act to provide for temporary increase in the Contingency Fund of the State,

It is hereby enacted in the Twenty-third Year of the Republic of India as
follows:—

1. This Act may be called the Gujarat Conlingency [Fund (Temporary Short title.
Increase) Act, 1972,

Gej. 2. Notwithstanding anything contained in section 2 of the Gujarat Con-, 1""“56”"‘:3’
};B(‘,’f tingency Fund Act, 1960, for a period beginning from the commencement of the g:;??ng{'no;
ul. Gujarat Contingency Fund (Temporary Increase) Ordinance, 1972 and ending F© Stm of
ord, on the 30th September, 1973, there shall be paid into the Contingency Fund of
2 of  the State established under the said section 2, a sum of thirtyfive crores of rupees

197,
from and out of the Consolidated Fund of the State of Gujarat.

137
I¥ Extrs 87 (Hol_:m)




1 188 GUJ- GOVT, GAZ., EX,, DECEMBER 15, 1972/AGRAHAYANA 24, 1804 [Pane 1Y

gepealdof 3. The Gujarat Contingency Fund (Temporary Increase) Ordinance, 1972 is
ui. Ord,

2 of 1972. Dicreby repealed and the provisions of section 7 of the Bombay General

Clauses Act, 1904 shall apply to such repeal as if that Ordinance were an
. spaciment,
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PART 1Y

Acts of Gujarat Legislature and Ordimemces promuwigated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Govemnor on the 3rd November, 1973, is hereby published for general information,

S. 8. SHAH,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 21 OF 1973,

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 6th November, 1973).

An Act to amend the Gujarat Contingency Fund (Temporary Increase)
Act, 1972
It is hereby enacted in the Twenty-fourth Year of the Republic of India as
follows: —

1. This Act may be called the Gujarat Contingency Fund (Temporary sheet title,
Increase) (Amendment) Act, 1973

g:i;f 2. In the Guarat Contingency Fund (Temporary Increase) Act, 1972, in sec- Amendment

Tz, tion 2, for the figures, letters and word “30th September 1973” the figures, letters ° 5,’;‘;?;2 2
and word “31st December 1973” shall be substituted. 1978,
: o C gL - -
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3, The Gujarat Contingency Fund (Temporary Imcrease) (Amondment)g:;.

Ordinance, 1973 is hereby repealed and the provisions of section 7 of the Bombay 5 of
General Clauses Act, 1904 shall apply to such repeal as if that: Ordinance wero 1773-
an enactment, } 9%‘4.
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CPART WV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

" The following Act of the Gujarat Legislature having been assented to by the
Governor on the 3rd March 1976 is hereby published for general information.

S. L. TALATI,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 3 OF 1974.

(First published after having received the assent of the Governor in the
“Gujarat Governmeni Gazette” on the 9th March 1976).

An Act to provide for temporary increase in the Contingency Fund of the
State of Gujarat. :

- It is heteby enacted in the Twenty-seventh Year of the Republic of India
as follows:— '

1. This Act may be called the Gujarat Contingency Fund (Temporary Short title.

Increase) Act, 1976,

12
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Teml:)l'&]rg 2. Notwithstanding anything contained in, section 2 of the Gujarat Contingency Guof.
E]Ocl;:l:;enny Fund Act, 1960, the extent of the sum of twenty crores of rupees specified in of
Fund of ~ gection 2 of the said Act as the sum to be paid into the Contingency Fund of 1960-
the State of Gujarat shall, during the period beginning from the commencement

of this Act and énding on the 31st March 1976, be raised to thirty crores of rupees,

State.

Repesl of 3. The Gujarat Contingency Fund (Temporary Increase) Ordinance, 1975 and gg-
gg’ 4 (;fd the Gujarat Contingency Fund (Temporary Increase} (Second) Ordinance, 1975 are No. 4
No. 10  hereby repealed and the provisions of section 7 of the Bombay General Clauses °f

; . 1975,
of 1975 Act, 1904 shall apply to such repeal as if these Ordinances were enactments,
. Guj.
Ord.
No.
10
of
1975,

Bom.

: I of
- ) 1004,
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Acts of the Gujarat Legxslature and Ordinances promulgated and
* Reguolations made by the Governor.

The fu]lowmg Act of the Gujarat Legislature havmg bcen assented to by thc
Govemor on the 1st July, 1980 is hereby published for general information.

N. B. PATEL
Secretary to the Government of Gru]arat
. . Legal Department, .

GU.TA'RAT ACT NO. 1 OF 1980, .

- (First published after having received the assent of the Governor in the “Gujarar -
Covemment Gazeite” on the 1st Iuly, 1980, : !

AN ACT S f

to provide for temporary increase in the Contingency Fund of the State of Gujarat.

It is Hereby enacted in thé Thirty-first Year ot‘ the 'Republic of India _:is fci]!ovés -

- ! Thm Act may be called. the Gu]arat Contmgency Fund (Tcmporary Increasc) Short title.
' ﬂt 1930 -
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2. Notwithstanding ahythmg oontémed in section 2 of the Gujarat Contingency

Oont-ing noy Fund Act, 1960, the extent of the sum of twenty crores of rupees. Specified in

Fand of
ftate,

section 2 of the said Act as the sum to be paid into the Contingency Fund of

the State of Gujarat shall duting the period beginning from the commencement

of this Act and ending on the 30th Scptember, 1980, be raised to fifty crores of
rupees

" PMNTID AT THE @OVERNMENT GENTRAL FREGS, OANDNISAGAR. .
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PART 1Y ’

Acts of the Gujarat Legistature and Ordinances promulzuted and
Regulations made by the Governor.

The following Act of the Gujarat Legislature ha\'fing been as‘scnmd to hv tha
Governor on the 15th January, 1983 is hereby published for general information. -

’ ' K. M. SATWANI,
Sccrelary to the Government of Gfijarat,
Legal Department.

' GUJARAT ACT NO. 1 OF 1983.

(First published, after having received the assent of the Governor in the
“Gujarat Governme ¢ Gazitte” on the 19th January, 1982). B

"

AN ACT
to provide for femporary increase in the (fontingcncy Fund of the State of Gujaral.

Tt is hereby enactel in the Thirby-third Year of the Rr-pu'nhc of Indn
as follows :—

1. This Act may be called the Gujarat Gonbmgency Fund (Tewmporary  Short title,
Increass) Act, 1982,

-

2-1
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2-1 -+ QUJARAT GOVERNMENT GAZETTE, EX,, 19-1-83 [PART IV

2. Notwithstanding auything contained in seetion 2 of the Gujarat Contin- gy,
gency Fund Act, 1960, the extent of the sum of twenty crores of rupees speei- IV of
fied in section 2 of the said Act as the sum tobe paid inte the Contingeney 199
Fund of the State of Gujarat shall, during the period beginning from the guj. 1
commencement of the Gujarat Contingency Fund (Temporary Increase) Act, of
1982 and ending on the 31st March, 1983, be raised to eighty crores of rupees. o

Guj.
8. The Gujarat Cont; nuency Fund (Temporary Increass) Ordinance, 1982 g“‘{f-
is herehy repealed. Jos2.

PRINTED AT THE GOVERNMENT CENTRAL FRESS, GANDH'NAGAR.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governar.

The following Act of the Gujarat Legislature having been assented to by
the Governor on the 16th September, 1983 is hereby published for general
information.

J. P. VASBAVADA,
Joint Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 13 OF 1983

(First published after having received the assent of the Governor in the
“Gujarat Government Gazelte” on the 17th September, 1983).

AN ACT

To provide for temporary increase in the Contingency Fund of the
Btate of Gujarat.

1t is hereby enacted in the Thirty-fourth Year of the Republic of India
as followa:—

1. (I} This Act may be called the Gujarat Contingency Fund Short title

{Temporary Increase) Act, 1983. and oommen;:
coment,

(2) Tt shall be deemed to have come into force on the 26th July, 1983,

24-]1
lv—n EI—M
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2, Notwithstanding anyfhing ocontained in section 2 of the Gujarat
Contingency Fund Act, 1960, the extent of the sum of twenty crores of
rupees specified in section 2 of the said Act as the sum to be paid into the
Contingency Fund of the State of Gujarat shall during the period beginning
from the commencement of the Gujarat Contingency Fund (Second Temporary
Increase) Ordinance, 1983 and ending on the 31st March, 1984 be raised to
eighty-five crores of rupecs.

3. The Gujarat Contingency Fund (Second Temporary  Increase)
Ordinance, 1983 is hereby repealed,

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART 1V
Acts of the Guojarat Legislature and Ordinsaces promsigated amd
Regulations made by the Govermor,

—_——

The following Act of the Gujarat Legislature having been assented to by
the Governor on the 23rd September, 1984 is hereby published for general
information.

J. D, VASAVADA,
Special Sceretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT No. 18 of 1984

(First published after having received the assent of the Governor in the
“Gujarat Government Gazette’” on the 26th September, 1984.),

An Act to provide for temporary inerease in the Contingency Fund of the

State of Gujarat.

It is hereby enacted in the Thirty-fifth Year of the Republic of India
as follows:—

1. (1) This Act may be called the Gujarat Contingency Fund (Temporary
Increage) Act, 1984.

(2) Tt shall be deemed $o have come nto force on the 25th June, 1984,

241
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2. Notwithstanding anything cor.tained in section 2 of the Gujarat Contin-
geucy Fund Act, 1960, (hereinafter referred to as “the principal Aet”), .thc
extent of the sum of thirty crores of rupees specified in section 2 of the principal
Act as the sum to be paidinto the Contingency Fund of the State of Gu]a;‘&t
shall during the period beginning from the commencement of this Act and ending
on the 31st March, 1985 be raised to forty five crores of rupecs,

3. (I) The Gujarat Contingency Fund (Temporary Increase) Ordinance,
1984 is hereby repealed.

(2) Notwithstanding suchrepea: anything donc or any agsion taken under
the principal Act as amended by the said Ordinsnce, shall be deemed to have
been done or taken under the principal Act as amended by this Act.

FRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR
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PART IV

Acts of the Guiarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Legislabure havmg been assented to by
‘the Governor on the 10th February 1986. is hereby published for general
information. :

J. P, VASAVADA, _
Secretary to the Governmerit of Gujarat,
Legal Departmont '

GUJARAT ACT NO. 6 OF 1986.

( Fixst published after having received the assent of the Governor in the
-« Gujarat Government Gazelie™ on the 13th February, 1986)

AN ach, to proﬂde for tempomry increage in the OOntmgency Fund of
the State of Gu]arat

1‘ B s hereby enacted in the Thuty-saventh Year of the Repubhc of India
as follows — -

1. (1) This Act may be called the Gujarat Gontmgency Fund (Temporary
Increase) Act, 1986,

(2) It shall be deemed to ha.ve come into foree un the 4th December,
19865. . .
' 71
fxgra— 1V 71 e
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18 - GUJARAT GOVERNMENT GAZETTE, BX., 13.2-1986 [PART w

2. Notmthstandmg anythmg contained in section 2 of the Gujarat Con-
tmgency Fund Act, 1960, (hereinafter referred to as “the principal Act”),
the extent of the sum of thirty crores of rupees specified in section 2 of the

 principal Aot as the sum to be paid inte the Contingency Fund of the State
of Gujarat shall during the period beginning from the commencement of this *
~Act and ending on the 31st March, 1986 be raised to seventy five crores of

I"IIPEGS

8 The Gu;arat Contmgensy Fund (Temporary Increase) Ordmance, 198’)
is hereby repealed. .

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAw.
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PART 1V
Acts of the Gujarat Legislature and Ordinances promuigated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 14th August 1986 is hereby published for general information..

J. P. VASAVADA,
Secretary to the Government of Gujarat,
‘Tegal Department

GUJARAT ACI‘ NO. 18 OF 1986

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 20th August 1986).

. 4n_Act to provide for temporary increase in the Contingency™ Pund
of the Slate of Gujarat,

Ttis hereby enacted in the Thirty-seventh Yesr of the Republic of India
" a8 follows -

{. (1) This Act may bo called the Gujarat Contingenoy 'mnd {Tempm

Inmaae) (Becond) Act, 1986. - g’:ﬁﬂ
. . and pommone.
~ {2) 1t shall be deemed %o have come into force on the Tth May, 1986, cemont.

. 26-1
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2. Notwithstanding anything goptained in section 2 of the Gnjarat Con-

tingency Fund Act, 1960, the ‘g ypb: of the sum of thirby crores of rupees
specified in sectiow 2- of the saif Aok ‘as the sum to be paid into the Con-
tingency Fund of the State of Guj 1; shall during the period e

the commencement; of this Act a,;;gm

to two hundred seventy five orores

3. The Gu]arat Gontmgency Fund (Temporary Increass) (Second) O'l.‘dl-
nance, 1986. is hereby repealed

-
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Regulaﬁom made by the Governor,

The following Act of the Gujarat Legxslature having been assented -fo by fho
‘Goverpor on the 1Ith February, 1987 is hercby published for general -
information. : o

J. P. VASAVADA,
Secretary to the Government of Gujarat,

Legal Department.
GUJARAT ACT NO. 3 OF 1987

(First published, after having received the assent of thé_ .rGov'erhor in the “Gujarat
Government Gazette” on the 13th Febiuary, 1987)

-ANACT :
!opmmdefortempomrymormemﬁscmmgemyFmd of the State. of
Gujarat.

It is hereby enacted in the Thirty-eighth Year of the Republm of Indis as

- follows'

1. (1) This Act may be called the Gu]arat Conhngoncy and (Tempom Short, 1l '-
¥y Increase) Act, 1987 ) and oomms-

| | 8-1
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2 Notmthstandmg anything contained in section 2 of the Gujarat Ton-
tingency Fund Act, 1960, the extent of the sum of thirby crores of rupees -
ed in section 2 of the said Act as the sum to be paid into the Contin-

genoy Tund of the State of Gujatat shall, during the period beginning from

ths commencement of this Act and ending on the 3lst Ma.rch 1987, be raised
to four hundred crores of rupees,

3. The - Gu;arat Contingency Fand (Tempomry Inorea.se) (Third)
Ordmance, 1986 is hereby repealed.

PRINTED AT THE GOVERNMENT CENIRAL PRESS, GAMDHINAGAR.
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. The followmg Act of the Gu;arat Leglslature havmg:been assented to by the
Govemor ot tlre lﬂth March 1988 is hereby pubhshed for general mformatlon. .
<L N. BHATT, - - . . -
Secretary to the Governinent of Gu]arat coo T
o Legal -Depaftment .

N GUJARAT ACT NO. z OF 1988,

(Flrst publlshed affer havmg received. the absent of the Govemor in the
' :_'--."‘Gu(araf Govemmem Gazatre" on the _llth Ma.rch 1988.) R AT

Vool . S . .
ANACT“‘ B LT s

o provrde for temporary mr;rease in thé Commgency Fund
of the Stq;e of Gu_mrat )

- T
e [

It 1s hereby enacted m the Thtny nmth Year of the Republac of Indla as

L follows ta

"1, [I) Thjg Act may be called the Gu]arat Contmgency Fund (Temporary .8bo t htle .
o and Conpm

P
-u—'_'

o Imcrease) Aet. 1988 G :

(2) It shall be deemed to have come mto force on tlle 2lst October. 198? i

Iv..n:-s 1 o
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3:1-: of *"_’° in Secion:2 of the said- Act as the som fo be paid into the COntmsency Fund .~ o
- of the:State. of - Gu;arat ‘shall- during tlte -period beginding from the:commence-
- * ment of this -Act and’ endmg on the Slst Marc}:r« 1988 be-rmsed o oiie hundmd T

e thu'&y crores- of ruposs. .
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PART IV

mdmﬁmlmmmmmmw-i
Begulations made by the Governor.

The following Act of the Gujarat Lezislature having been assented to by the Governor
on the 16th January, 1993 is hereby published for general information.

R.'M. MEHTA,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 2 OF 1993.

( First published, after having received the assent of the Governor in the “Gujarar
Government Gazette” on the 16th January, 1993).

AN ACT
to provide for temporary increase in the Contingency Fund of the State of Gujarat.

It is hereby enacted in the Forty-third Year of the Republic of India as follows:-
1. (I) This Act may be called the Gujarat Gcrntmgmcy Fund (Temporary Short title

Increase) Act, 1993. L
commen-
(2) Tt shall be deemed to have come into iforce on the 1stTDecember, 1992. cement.
) & W
£y e o B =—il

2. Notwithstanding anything contained in section 2 of the Gujarat Coutingency Temporary
Fund Act, 1960, the extent of the sum of fifty crores of rupees specified in increase
section 2 of the said Act as the sum to be paid into the Contingency Fund of in
the State of Gujarat shall, during the period beginning from the commencement Conting-
of this Act and ending on the 3lst March, 1993, be mmed to seventy-five erores of ency
rupees. lsi'nnd of
; tate,

" 3. The Gujarat Contingency Fund [Tempumry Increase) Ordinance, 1992 is hereby Repeal
repealed.

2-1
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PART—J‘U’

Acts ﬂf the Gupl:rat Legislature and Ordinances pmmn]gated
-and Regulahom made by the Governor.

The following Act of the Gujarat ngislamre, having been assented to by the
4 Governor on the 5th March, 1957 is hereby published for general information.

KUM. B K. IHAVERI
_ Secretary to the Government of G’u;arat
Legislative and Parliamentary Affairs Departnent.

GUJARAT ACT NO.5 GF 1597. -

{ First published. after having. received the assent of the Gﬂvemur in the

Gujarat Government Gazette on the 5th Maich, 199
ANACT \
to provide for lemporary increase in the Contingency Fund
of the State of Gujarat.
II is hereby enacled in le Forty-cighii 3 Year of the Republic of india as foliuws .— _
1 {1} This Act may be called the Gujarat Contingency Fund {Tcmpurarv Shor title and

COmmEnce-
crease) Act, 1997, . _ ; o e

L

{2Y It shall be desm:;i to have come inio force on the 22nd October, 1996.

Ly Sk 2. Norwithsianding snviain é“luk“‘lli:'..: in section Z of the Guisrat Contingency Tomporsr in-
iBGG o - ey o :Jtﬁ:.-l:tﬁb-
Fund ACT, _I_:!I!J'l'.,l" I,_E EXICHLOF (o2 S i 0 oy ce =R EH -'a.- LSS RSl §a% S:C.-.-..-:.'- ﬂ:‘ﬁw 'r;htmn

2of he said acl as the sum o be paid into ihf' Contingency Fuud'of the ‘-?tmaq.
Guijarat shall, during the period beginning from the commencement of this Act and
ending on the 31 st March, 1997 be raised to five hundred crores of rupees.

{13;515% 17 of 3. The Gu]arat Cﬂrtmgen:y Fund ( Temnﬂrarv Inr‘reaﬁ-g (Second) ¢ o0
! Ordinance,1996 is hereby repealed.
IV-EX.~6-1
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Separate paging is given to this Part in order that it
“may be filed as a Separate Compilation.

: " PART- IV ; f o et
Acts of the Gujarat Legislature and Ordinances promulgated :
and Regulations made by the Governor. -

The following Act of the Gujarat. L-e.gislatura having been assented
to by the Governor on the 30th March, 1958 is hereby published for
general information. »

Kum. H. K JHAVERI, - P
Secreiary to the Government of Guj aral
Legislative and Parliamentary Affairs Department.

L i
. GUJARAT ACT NO. 2 OF 1998.

(First published, after having received the assent of t];e Go{rerncr in
the Gujarat Government Gazette, on the 30th March, 1998).

AN ACT

to provide for temporary increase in the Conllngency Fund
of the State of Gujarat.

It is hereby enacted in the Forty-ninth Year of the Rapuhhc of India
as follows :— |

1. (1) This Act ma}r be called the Gujarat-.Contingency Fund gb'j.,mm
(Temporary Increase) Act, 1998, -

(2) It shall be deemed to have come into force on t;he 21st January, 1998. ._ 1
Guj f:;':ﬁ A 2. Nntw:thstandlng an}rthmg contained ‘in section 2 of the Gu}arat Temporary
Contingency Fund Act, 1960, the extent of the sum of two hundred mﬁfﬁf;cﬁcy
crores of rupees specified in section 2 of the said Act as the sum to be State.
paid into the Contingency Fund of the State of Gujarat shall, during the
period beginning from the commencement of this Act and ending on the
31'-.1 March, 1998, be raised to three hundred crores of rupees.
i e s 3._ The Gujarat Contingency Fund {Tempurar}f Incruasc}_ Ordinance, Repeal ¢
of1098. ~ 1998 is hereby repealed. ——
IV_Ex 4 o 4-1
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